
SS43 Committee on Private 
Membera' BiU. 

MARCH 22, 1963 55"",, 
cmd RetOtutloN 

[Mr. Deputy-Speaker] 

The hon. Member may continue to-
morrow. He will have two minutes 
tomorrow. 
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8bri Souavaae: His remara are 
Irrelevant. 

11.31 Ius. 

COMMITl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIxTIZNTB REPoRT 

8hrl Bem. Raj (Kangra): J beg to 
move: 

"That this House agrees with 
the Sixteenth Report of the Com-
mittee on Private Members' Bills 
and Resolutions 'presented to the 
House on the 20th March 1963". 

Mr. Deput,.-Speaker: The question 
is: 

"That this House agrees with 
the SiXteenth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 20th March 1963". 

(,The motion was adopted. 

WORKING JOUNALISTS CONDI-
TIONS OF lSERVICE) AND MlS-

CELLANEOUS PROVISIONS 
(AMENDMENT) BILL-(InsertiOn oj 
new Section 7A) by Shrl C. K. 
Bhattacharyya~td. 

Mr. Deputy-Speaker: The House 
will proceed with further considera-
tion of the following motion moved 
by Shri C.K. Bhattacharyya on the 
8th March 1963:-

"That the Bill further to amend 
the Working Journalists (Condi-
tions of Service) and Miscellane-
ous Provisions Act, 1955, be taken 
into conaideration." 

The time allotted is 2 hours, out of 
which one minute has ,been taken, 
leaving 1 hour and 59 minutes. Shri 
C. K. Bhattacharyya may continue his 
speech. 

Shrl C. K. Bhattacharyya (Raiganj): 
Mr. Deputy-Speaker, Sir, let me make 
my position clear at the very outset. 
It is not my intention to impose or 
inflict anything upon the Govern-
ment. What I want to do by giving 
notice of this Bill is to draw their 
attention to something which has 
been left undone and which they 
should do. That is the whole pur-
pose of my giving notice of this Bill. 

Shrl D. C. Sharma (Gurdaspur): 
Where is the Bill? Let me have a 
copy. 

ShrI C. K. Bhattacharyya: In fact, I 
want to carry the Government with 
me. I want the age of retirement 
to be fixed. That is all. i shall be 
happy if Government come forward 
with their own proposal or it they 
suggest any other way Ol'! form in 
which they are prepared to accept or 
agree to it. That is the whole pur-
pose behind the Bill. 

l only remind them at the begin-
ning ;.hat it they agree to have the 
age of workIng journalists statutorily 
fixed under the Working Journalists 
Act of 1~5, that would settle an all-


